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SHRI PURNANARA AN  SINHA 
(Tepur) :  1  have  written to  you.
This is about my right to speak in my 
language.

MR. SPEAKER : 1 will look into it. 
We have nut yet been able to do it.

Shri Mandal.

SlKlI (iUR WAKAS  BoAW (CO-OPIAiION 
op Memhlrs) Amend wlni, Hulls,  1979

THE  MINISTER  OF  STATE  IN 
THE MINISTR OF HOME AFFAIRS 
(SHRI  HANJK  LAE  MAN AL) : 
I b  to lay wn the Table a copy of the 
bikh uidwaias omiI  (Co-opution of 
Mnnb*is) Amendment Rules, ic)7q (Hindi 
and English vt rsions) publish* d in Noti- 
iiciiion No. .S.R. 270 (1.) in aette 
of India dited (he ôth. Apnl.   under
sub sen ion Ij) of stclimi 1̂6 of the Sikh 
mdvv.it ts ei, tn I.ibrary.

No. 1T- 13770.J

si 3̂ hrs.

RE  UESTION  OF  PRIVILE E

SHRI  .   M.   BAN AT WAT.LA 
(Ponnani) :  bii, I lise  on a point of 
01 der.

MR. SPEAKER : What  is the point 
of order 

SHRI . M. BANATWALLA :  Sir, 
two days bade--011  71b May—1 had
guen you a notice of breach of privilege 
by  r.   Chundet   for   misquoting 
r. Khusro, Vice-Chancellor.

MR. SPEAKER :   Mr. Banatwalla.
I havr called for his comments.  The 
procedure is this.  The well-established 
procedure is this.

SHRI . M. BANATWALLA :  Sir, 
 am not at all going into the merits. 
I thank you, Mr. Speaker, veiy much 
for informing me just now that you have 
asked for the comments  of  the hon. 
Minister.

In this connection, Sir, may I draw 
y ur kind attention to Rule asra read with 
Rule a4 (ii) 

Now Sir, my question of breach of 
P jvilcge in this.  The  hon.  Minister 
ftjsqûte4 Or. Khusro a having welcomed 
Aligarh Muslim University Amendment

MR.  SPEAKER : We can only dccidc 
after getting his reply.  Please hear me for 
a minute. Thr noimal procedure whicli 
ias been established right fiom iqjo is 
this.  Whenevci  a  privilege notice  is 
given acfainst a Membci  of Parliament 
then yc call foi the comments first.  This 
is the case not onl in resput of Members 
of Pat 1 iament but even in lespect of news- 
papeis foi  that  matter.  Therefore, wc 
always call for the comments and there­
after we consider the matter.  This is our 
well-established  practice  Tluiefoie,  I 
am adopting this procediuc.

SHRI . M. BANATWALLA   Thank 
ytu  verv  much  but...........

MR. SPEAKER   ou are not the 
only  person.  Theie  are  oihcrs  also.

SHRI CHI1TA BASU tosC...........

MR.  SPEAKER    ou  hare  aHo 
gicn.

SHRI  M BANATWALIA   My 
point is this  Rul 224 (ii) sp*ifically 
states that tins is to be a matter of icccnl 
oecurtence.  Now, Sir. the question that 
1 laiscdisa mattn ol rcccu occurfeme .

MR. SPEAKER :  Nobody denied it.

SHRI  .  M.  BANATWALLA  : 
Therefore, my point is. theie should not 
be an undue delav in this matter.

MR. SPEAKER : There is 110 undue 
delay.

SHRI . M. BANATWALIA : The 
unrest among students  is  continuing. 
Even todav, there is a massive demons- 
tiation.  The position  of the  Vice- 
chancellor is Compromised. Ihe point 
of time and dela scuttles the issue.

SHRI PURNANARA AN SINHA: I 
dont know why there is no arrangement 
so that I may speak in my own lan­
guage.

(Inter) uptions)

MR. SPEKAER: I cannot understand 
senior Members not following the rules.

(Interruptions)

SHRI  PURNANARA AN  SINHA: 
There should be some arrangement, Sir.

MR. SPEAKER: Mr. Puitianarayao 
Sinha, we called for applications. We held 
a test. Unfortunately we could not gel 
any person. That is the position.
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SHRI PURNANARA AN SINHA: 1 
consider it my right to speak in my own 
language. I wrote to you 6 months ago. 
I appeal t the hon. Prime Minister also 
now.

MR. SPEAKER: There is no point 
of order.

SHRI PURNANARA AN SINHA: I
have a right to speak in my language...

MR. SPEAKER: Order plea*:. Mu 
Patil.

** 39 kw.

PAPERS  LAI ON THE TABLE— 
Contd.

Pinal Report of rover Commission 
or Inquiry in respect op Shri . evraj 
Urs, Chief Minister of Karnvtaka 
AN OTHFR5 WITH A STATEMENT FOR NOT 
laying in  Hindi  and  Notifications 
under All India Services Act, iĉi

THE MINISTER OF STATE IN THE 
MINISTR OF HOME AFFAIRS AN 
IN THE MINISTR OF LAW, JUS­
TICE  AN  COMPAN  AFFAIRS 
(SHRI S. . PATIL): I beg to lay on 
the Table:

(i) A copy cach of the following papers 
under subsection (4) of sm ion 1 
of the Commissions of Inquiry 
Act, 193̂:—

(i) Final Report of the rover Com­
mission of Inquiry set up  to 
inquire into certain allegati m 
against Shri . evraj Urs, Chief 
Minister and other Ministers of 
Karnataka.

(ii) Memorandum of Action taken 
on the above Report. (Hindi 
and English versions)

Placedin Library. See No. LT443 79

(a) A statement (Hindi and  English 
versions)  explaining reasons  for 
not laying simultaneously the Hindi 
versions of the Report mentioned 
at (i)(i) above, fPlaced in Library. 
See No. LT443 79J

(3) A copy each of the following Noti­
fications (Hindi and English vers­
ions) unci( subsection (y) of sec­
tion 3 of the All Indta Services Act, 

93i:—

() .S.R 619 published in aette 
of India dated the 2th  April, 
1979. Containing corrigendum to 
Notification No. .S.R. 574  ̂
dated the th ecember, 197.

(ii) .S.R. fiao published in aette 
of India dated the jth April,
1979 containing rorrigandum to 
Notification No. .S.R. 575(E) 
dated the th ecember, 197.

Placedin Library. See No, LT443979I

Reports of (Comptroller and A.O. of 
India for 19777 —Union ovt. (Civil), 
and Parts III  IV  (Commercial), 
197 —Fertilier Corporation of India 
Ltd. Tromba* and Namrtp Units   
ovt. Appropriations Accounts (Civil), 

19777

THE MINISTER OF STATE IN THE 
MINISTR  OF  FINANCE  (SHRI 
ULFI UARULLAII): I beg to lay on 
the Table:—

(1) Acopv eac h of the following Reports 
(Hindi and English versions) under 
article i)if 1) of the Constitution:—

(i) Report of the Comptroller and 
Auditor eneral of India for the 
v*ar 19777 Union overnment 
fCivil). Placed in Library.  See 
No. LT*41079.

(ii) Report of the Comptroller and 
Auditor eneral of India for the 
y**ar 197 —Union overnment 
(Commercial)—Part  ITT—The 
Fertilier C* portion oT India 
Limited (Trombav Unit). Placed 
in Library. See No. LT444179

(Hi) Report of the Comptroller and 
Auditor eneral of India for the 
vear 197 —Union overnment 
f Commerci al) —Part   IV—The
F̂rtiJirrr Corporation of India 
Limited (Namrup Unit). Placed 
in Library. See No. LT4 44279

(2) A copy of Unon overnment Ap­
propriation Accounts (Civil) for the 
vear 1977—7 (Hindi and English 
versions). Placed in library See 
No. LT4443791


